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* 

-. 	 - • •. 	 - 	

On the plea of lerned counsel 

:-' -: 	• 	

-• 	I*• 	

•1for the applicaflt list on 23.3.05. We'
I  

- 	

Member (A) 

mb 

I 



J 	

•.A. 333 of 2114 

.29.3.05. Presents H.0noble Mr.JUstice C.Sisrajan 
Vjce.Chajrntan. 

It is the grievance of the applicant 
that without making anypr.perad judica-
tion purportedly t•wardà issa of stock 
;fOufld by the Respondent, the Respondent 
authoritjes deducted a sum ,,f Ps.54 0,000/-
from the salary if the applicant., The 
applicant, has filed representat,jons. 

dated.15.5'.9$('Annexure9), 2$.9901 

(',inexure1S)and 26.2.20I2.(Jnn€xure11.) 

before the Divisional Railway Manager, 
NJ'iR54Iway. Lumding, but no. decision' 
has been  taken on the said representatioi 
Mr.tJ.K.Nair t  learned counsel for the 
applicant submits that the Respendents 
had recovered entire amount from t1te 
salary of 	applicant without taking 
any decision &the representation 

............. .' 'itodbth.arplct. MraJ.L. 
'Sarkar. learnj 1Meifao beard for 
tt Respondents. Since the recovery 
bave been fully 	e 

-
9ted. from the 

fact the application cas be dieposed '7 
of by deçtng "the 3rd,Respondent 
to dispose of the representations 

cdated 15.5.9e(Anne,ciire 9).2s.,.0I. 
(14nnexure lI)and 2.2.2IO2(Annexure 11) 

• 	 1 	 • 	 ., 	 '. 	 ' 	

'•".  

-as expeditiously as possible at any 
rate within a period of two m.nths 
frcm4, dag of reei of the copy 

- of t t,rder. The ap3cant will 
produce be copy of this order before 

0 ' 	
(•) the 3rd Respondent for compliance. 

A copy,  of this order be furni-' 
shed to the learned counsel for the 
Respondents  

/ 	 Application is disposed of. 

,2 	Va 	VLc&sChaitn 
/ZL 	j  

2 ,'x 4._ 	d--, 	 . •. 
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THE CENTRAL 	 JW1AT )ENCH 

O.A. PQ 	 Qf 24 

Shri Rakesh Nath Khare 

Applicant 

-vS- 

The Union of India & OTS 

.Respondents 

The applicant has by way of this applicatin 

assailed the arbitrary and illegal action on the part 

of the authorities in proceeding to deduct an amount of 

Rs54,00/- from the salaries purpotedUiy towards loss 

of stores without however ascerating the fart as to 

whether the said loss had occassioned due to the fault 

of the applicant. The period during which the Iss had 

taken place the applicant was not in charge of the 

stores in question and had been given the charge of the 

said stores with the shortages for which he has no 

been penalised The repeated requests of the applicant 

for an enquiry into the matter for ascertaining as to 

whether the applicant is guilty for the said losses has 

failed to evoke any responses Further y  deducticns were 

made towards recovery of the said amount without any 

notice and without affording anoppurtunity of hearing 

, to the applicant. Left with no other alternative the 

applicant has come under the prrotectiwe hands of your 

lordships praying for redressal of his grelvances.  
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IN THE CENTRAL ADM]NJSTRATWF TRIBUNAL: : GAUHATI BENCH 
GU WA HA TI 

Sri Rakesh Nath Khaie 
Son of K.N. Khare 
SectIon Engineer, N.F. Railways, 
Jgiroad, Assam 

Applicant. 

-AND- 

The Union of India, represented by 
the Secretaiy to the Govenznit of India, 
Minstty of Railwavs Rail Bhawan, New D elhi, 

The General Manager, N.F Railways, 
Maligaon, Gauhati, 

3 The Divisional Railway Manager, N.F. Railway, 
Lumding, Assarn. 

The Senior Divisional Engineer, N.F. Railway, 
Lumding, Assam. 

The Divisional Railway Manager (P), N.F. Railway, 
Lumding, Assam. 

Respondents 

I 

O.A. No :- 	 /200 

J .4 

OW 
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ErAILS OF THE APPLICATION 

PARTICULARS OF TILE ORDER AGAINST WHICH IME 

This application is directed against the arbitrary and illegal action on the part 
f tie Respondent authorities in proceeding to deduct a sum of Rs. 54,000 Rupees 

fifty four thousand only) from the salaries of the applicant, purportedly towards loss 
f s4ock, without any notice and/or affording an opportunity of hearing to the 
ppicant. This application is also directed against the inaction on the part of the 
uthorities in taking steps to determine as to whether the loss at stock was 
ttijbutable to the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matte!' of the application is within the 
jursdicti on of this Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the application is filed within the 
'imiation period prescribed under Section 21 of Administrative Tribunal Act, 1985, 

FACTS OF TILE CASE 

.4. t. 	That the applicant is a citizen of India and as such he is entitled to all 
The rights, protections and privileges as guaranteed under tue constitution at fliia 

the laws framed there under. 

44 	That the applicant is presently posted as Section Engineer, Jagiroad 
under the control of the Respondent No. 3. The applicant since the date of his initial 
entiy into service under the Respondents have been discharging the duties assigned 
to him to the best of his abilily and without blemish to any quater. 

4 	That your applicant states that while posted as Inspector of works 
/Gr.fflIKXJ, he was vide order dated 10.5 94 directed to take over the charge of the 
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tores and other establishments attached to the post of CIOW! Karimganj. As the 
}kedecessor of the applicant in the post of 10W! Kariniganj had proceeded on 
retirement without hianding over the charge of the stores attached to the 
establishment of IOWfKXJ, a committee consisting of three senior officers of N.F. 
Railways was constituted for the purpose of stock taking. The applicant was to be 
handed over charge of the said post and the esthablishments attached to it including 
the stores by the committee after completion of the stock taking exercise. 

A copy of the order-dated 10594 is annexed herewith and marked as 
Annexure - L 

	

14.4 	That the committee as constituted, consisting of a) The Asstt. 
Engineer / 11/ Badarpur Ghat. b) Inspector of works! GUI Sharum Nagar and c) The 
Senior Electric Foreman, Badarpur, with able support and assistance of the 
applicant, proceeding with the task of ascertaining the stock position of the stores 
attached to the post of lOW! KXJ. Upon completion of the task of stock taking, the 
tommittee handed over the charge of the stores attached to the said post to the 

applicant on 30.694. 

	

4.5 	That the stock position as was brought out in the stock taking exercise 
as initiated by the said committee was posted in the stock Register. The Storagef 
e. xcess as was found was duly communicated to all concerned by the applicant and 
the same was also recorded by the said committee in its report. The storages as was 
fetected during the said stock taking exercise, had arisen dining the tenure of the 

applicants predecessor in the post of IOW/KXJ, Shri P.P. Dhar Ex-IOW! KXJ. The 
applicant had taken over charge of the said stores with the said storages. 

That after taking over of charge by the applicant of the said stores, 
h rther verification of the stores was conducted in the month ofDecember, 1995 and 

1 the shortages as was highlighted in the report of the said committee while handing 
over the charge of the stores to the applicant, was again projected in the stock sheet 
h pursuance to the verification of stores as carried out in December 1995. the 
hortages  as noted during the stock verification as carried out in the month of 

peceinber pertain to the shortages that had already taken place before the applicant 
had taken over charge of the said stores, 

"4 
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4.7 	That your applicant stes that, poise.d thus he was shocked and 
to leai'n that an aniount ofRs, 1500/- was to be deducted from his salaries 

for the month of March 1997. Such i'ecovety was being effcted without disclosing 
the reason for the same aud without giving to the applicant an opportunity of 
Iaring Accordingly, the applicant vide his representation dated 29397 drew the 
attention of the Respondent No: 5 to the illegality being committed against him in 
proceeding to deduct a sum of Rs. 15001= from. his salaries for the menthol March 
1997 without any rhyme and reason. The applicant prayed f ur stopping the 
purported recovery and for payment of the amount recovered. 

A copy of the representation dated 29.3.97 is annexed herewith and 
marked as Anneuzre 2. 

f8 	That the deductions as was tuade in the salaries of the applicant for the 
diontb of Mar011J997 was continued thereaflet' in the subsequent months and the 

plicaiit was communicated with a copy of a communication dated 27.3.97, 
*heraiii direction for recovely of an amount of Rs. 54,000/= from his salaries was 
drdere(L The loss of stock for which the recovery was initiated, had not occurred 
during the tenure of the applicant, but had occurred during the tenure of his 
jreda.ce.s'sor in office, Shri P.P. Dhar. Such direction came to be issued basing on the 
shortages as detected during the stock verification carried out in the niouth of 

ecember 199 5  and without taflyitkg the stock position as brought out then with the 
ock position as vefiece.d in the stock taking exercise as carried out by the 

øommittee prior to handing over the charge of the said stores to the applicant. 

A copy of the communication dated 27.3.97 is annexed herewith and 

1 	marked as Anneu1rf . 

4.9 	That on receipt of a copy of the Annexure - 3 communication dated 
7.3.97, the applicant vide his representation dated 1.4.97 clarified the matter and 

.1

iteclia. stated therein that the shortage as reflected in the stock register for the 
period 24.7.95 to 11.10.95 and 12.12.95 to 19i295, had existed before he had 

ken over charge of the stores in question and he had taken over the charge of the 
•tores with the said shortages. It was also highlighted that the shortages in question 

bce also i'etlec.ted in the charge handing over sheet as prepared by the Spi. 
qommittee constituted for the purpose of handing over to him the chate of the said 
4ores. Accordingly, the applicant prayed for an examination of the matter and for 
stopping the recovery beit effected 



A copy of the representation-dated I .4.97 is annexed herewith and 
marked as Annexuve - 4. 

410 	That in pursuance to the representation dated 1.4.97 as preferred by 

the applicant, the Respondent No: 3 vide his communication dated 11.4.97 7  
iutimated to the applicant that the recovery was initiated in terms of the minutes of 
the joint meeting held on 19.7.97 and enclosed a copy of the minutes of the said 
meeting. The applicant clarified the matter vide his representation dated 30.5.97 and 
therein reiterated the contention as made by him in his representation dated 1.4.97. 
The applicant also enclosed along with his said representation the stock position 

satement as prepared by the said committee. In his representations the applicant had 
highlighted the fact that the shortages for which recoveries have been directed to be 
effected from his salaries existed before his taking over the charge of the said 
stores. 

A copy of the communication dated I14.97, minutes of the joint 
meeting held on 19.7.97 and the representation dated 30.5.97 are 
annexed herewith and marked as Annexure - 56 and 7 respectively. 

	

4,11 	That your applicant states that, in pursuance to his representation 
dated 30.5.97 the Divisional Engineer/if, Lumding vide his communication dated 
19.6.97 directed the applicant to submit the relevant documents in connection with 
the stock sheets for taking further action in the matter. The applicant as directed, 
proceeded to furnish the relevant materials for the purpose of arriving at a just and 
fair decision in the matter. 

A copy of the communication dated 30.5.97 is annexed 
herewith and marked as Aunexure - S. 

	

4.12 	That your applicant states that inspite of the fact that the stock position 
s inherited by the applicant tallied with the stock position as reflected in the month 

of December 1995.the authorities failed to stop the recovery being effected from his 
salaries. As such the applicant vide his representation dated I5.5.9 drew the. 
attention of the Respondent No 4 to the factual position as existing in the matter 
and prayed for stopping of the recovery as being effected from his salaries. 



n. 

A copy of the representation dated 15.5.98 is annexed herewith 
and maited as Annxur - 9. 

413 	That your applicant states that the authorities inspito of being made 
aware about the actual factual aspect of the matter failed to take a decision in the 
matter and the applicant continued to suffer for no fault of his. The deduction as 
being effected continued till the month of February 2000 and the amount of Ra. 
54,000/= caine to be recovered from the salaries of the applicant. The applicant was 
discriminated against inasmuch as he had been forced to make up for the loss of 
stores despite the fact that the shortage had not occurred during his tenure. It is the 
admitted position, that the shortage for which recovery has been effected from the 
salaries of the applicant had existed even before the applicant had been given the 
charge of the said stores and this position is reflected in the stock statement as 
prepared by the committee constituted for the purpose of handing over the charge of 
said stores to the applicant. 

4.14 	That the applicant being aggrieved by the illegal deprivation being 
nieted out to him and in continuation of his earlier appeals again preferred 
repreerfator1 dated 289 01 prarrig for re-dressal of his guevances The apphcant 
again vide his representation dated 26.2.02 expressed his grievances at the delay 
occasioning in taking a decision in the matter by (he authorities. 

A copy of the representation dated 28.9.01 and 26.2.02 are 
annexed herewith and marked as Anziexure - 10 and 11 
respectively. 

4.15. 	That your applicant states that prior to handing over of the charge of 
de said stores to him a stock taking exercise was carried out by the authorities and 
he was handed over the charge of the same by,  the committee constituted for the said 
purpose. The shortages as was available at the time of taking over of charge of the 
stares by the applicant and which was noticed and recorded by the said committee, 
again was reflected in the stock taking exercise undertaken in the month of 
December, 1995 The respondent authorities basing on the stock sheets prepared 
after the stock taking exercise carried out in the month of December, 1995 
proceeded to direct recovery from the salaries of the applicant for the loss 
occasioning to the Railways for the shortages as was detected in the stores without 

'\4 
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however taking note of the fact that the said shortages had occurred before the 
taking over of charge of the stores by the applieant it is the admitted position that 
the shortages for which the applicant has been penalised had not occuired during his 
tenure and had occurred during the tenure of his predecessor in oflice. As such the 
applicant has been forced to suffer for no fault on his part. 

4. 1. 	That the applicant submits that had the Respondent authorities acted in 
the nianner fairly there would have alisen no occasion for imposing upon the 
applicant any penalty. The Respondent authorities acted iii the matter without any 
application of mind and while proceeding to direct rocovoiies to be effected from 
the applicant failed to take into consideration the report prepared by the said 
committee as regards the stock position at the time of handing over the charge of the 
said stores to the applicant. Further, no proceeding whatsoever was initiated by the 
authorities to ascertain the involvement of the applicant in the matter of loss of 
stock. The failure on the part of the Respondent authorities in not taking into 
consideration the materials vital of the purpose of aniving at a just and fair ckeision 
in the matter resulted in the applicant being imposed with penaltie3 for no fault on 
his part. 

417 	That this application is being filed bonafide for securing the ends of 
ju StiC 

5, GROUNDS FOR RELJEF W!TII LEGAL OVISIONS: 

S.!. 	For that the impugned action on the part of the Respondent authorities 
is arbitrary, illegal and violative of the principles of natural justice. 

For that the applicant has been pench sod iii the matter by the 
Respondent authodties without however determining his liability in the matter by 
hatiating i depaitnrenti piocecdtna The iiene bei. clfected huti the saianes 
of the applicant were so effected without affording to the ap licant an opportunity 
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of beaiti . and he eaan to be pemtlid fr no fault of hi As such the imptined 
tons on the part of the respotickat authoritie are bad in law and liable to be set 

*tide and quashed 

51. 	For that before proceeding to act upon the stock sheets as prepared in 
pursuance to the stock taking exercise carried out in the month of December. 1995. 
tFm respondent authorities miserably failed to take note of the stock position that 
xitd at the time of handing over of charge of the said stores to the applicant 

inasmuch as at that relevant point of time also the shortages as recorded in the 
month of December, 1995 existed and this aspect of the matter was also duly 
noticed by the committee constituted for the purpose of haridin over of charge of 
the said stotres to the applicant. The failure of the apphicant to take into 
consideration relevant materials for the purpose of arrivil . at a jut and fair decision 

In the matter has caused irreparable loss and injury to the pplicuL. As such the 

impuned ctioris ort the part of the :uthorities: Old.bntto. 

For that in any view of the matter the impugned actions on the part of 
the Respondent authorities cannot be sust.aiiied and are liable to be set aside and 
qua she ci. 

. DETAILS OF THE REMEDIES EXHAUSTED: 

The Applicant declares that he has no other alternative and efficacious 
alternative remedy except by way of filing this application. 

7.MATTERS NOT PREVIOtJSLY FILED OR PENDING BEFORE ANY 
OTHER'  

The applicant further declares that no other apphcation writ petition or suit 
in respect of the subject matter of the instant application is filed before any other 
Court. Authority or any other Bench of this Hon'b.Ie Tiburial nor any such 
apptieation writ petiticit or suit is pending before any of thorn. 



S RELIEFS SOUGHT FOR: 

Tinder the facts and 0-ircumstances stated above, the applicant prays that this 
apIication be admitted, records he called for and notice he issued to the 
Respondents to show cause as to why the reliefs sought for in this application 
should not be granted and upon hearing the parties and on perusal of the records, be 
pleased to grant the following reliefs: 

S I 	To declare the action on the part of he Respondent authorities in proceeding 
to recover an amount of Rs. 54,0001- (Rupees Fifty Four Thousand) from the 
salaries of the applicant as illegal. 

992 	To direct the Respondent authorities to repay to the applicant the amount of 
Rs54000/- recovered from his salaries along with interest i2% wei the date of 
effecting the said recovery til.1 the date of repayment of the same. 

L3 	Cost of the application. 

8.4 	Any other relief/reliefs to which the applicant is entitled. 

9. INTERIM ORDER PRAYED FOR: 

In the facts and circumstances of the case the applicant does not pray for any 
interim direction. 

10. 
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IL PARTICULARS OF THE I.P.Q .  

1)LPONo 	 O9f 31/I 

it)Date 	 : 

lii) Payable at 	 Guwaliati. 

12. LIST OF ENCLOSOURi: 

As stated in the Index. 

. 
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yE RI? I C A F: ION 

1, Sri RN. khare, ae.4 about 85 years, 500 of KN.Khae, resident of 
Jagiroad, Assam , applicant in the accompanying application do hereby solemnly 	L 
affirm and verify that the statements made in paragraphs 12. 	( 1  ( ' 2-a (11  'i'S, 

l3Th, 	 are true to my knowledge ;those made in 
paragraphs 1 being matters of record are true to 
rfly information derived there from and the rest are my humble submissions before 
this ion'ble. TribunaL 

And I sign this verification on this theo?ih day of Nove,nbe,t2004. 



ANNEXURE4 

N.F. RAILWAY. 

Office of the Diviional Rly. 
Manser (Works) Liimdin& 

Shri RN. Khare lOW! Or. 111/ KXJ irsherehypoi3tedas LOWfKarimgrij. He will 
chge ofetthlithrneut, Stora and others, wider the juridictiou of GlOW! KXJ, 

This has,  the approval of Sr. DEN/LIMO 

DiviionaI Engineer (U). 
Lunidin 

o. W/ 349/ I_MI tV/I! W-3/ 132 	Dated 10.594. 

Copy le fbrwarded for infbrmafion and neceary section pieaae. 

AEN! 11/ BPfl He is reqtieted to guide the committee in the above gtock 
taking. He is to fix up the data for committee for taking over the above stock.  
The committee formed earlier will remain as it is and handover the ehargee of 
TOW to Shri RN. Khare instead of Shri S.K Roy, Order earlier. 
lOW! Or. TI 1M3. He is requested to witne.ing the takiag ever the charge of 
stores of Ex- GlOW! KXJ. 

()Sr. EF! BPB. He is reqieeted to ae,ociate with the above dock Taking. 
(4) 

	

	Sr. DEN! LMG. He IF, raqueFited to threct Shri K.R. Ghowdhiiy. Sr.. EF! BPB 
to aociate with the above stock Taking on the date. 

For Divisional R1y. Manager (Works). 
Lumding. 

w 



ANNEXURE 

'10 

DRM/ P/ LMO. 
N.FRailway. 

Recovery  of R.s. 1500i'- from monthly Salary. 

I have the honour to irifbnn you that it is very much astonishing that an amount of 
s. 1500/- was deducted against recovery from my salary bill for the month of March 97 
'itliout any prior infbimation. The cause of my recover was also not intiniafed to m& 
o for my knowledge goes there is no such recovey against me. 

Hence you are requested to stop the recovery immediately and arrange to pay the 
covery already made from my salary. 

Yours FailFdiilly, 

to DEN! 11/ LMG for information and necessary action please. 

Yours faithfully 

RN.Khare 
lOW! Ill KXJ 

ty 

[ 
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To,: DRM/ WI LiG 
N.F. Railway. 

ANNE XLTRE 

Date :- 0704.97 

Subject: Recovety of an amount ofRa. 54,000/= against stock sheet No. SI If I to 
S/ /25 dated 24.7.35 to 11,10.95 and S/I/I to 47 dated 12.12.95 to 19.12.95. 

Rsfsrsnc- Your JJN0: W/ 219/ LW J/ JOW/ MBS/ W-31 :276 dated 2797. 

Most humbly and respecthilly I have th e  honour to state that your above letter was 
reeived on 31.3.97. 1 could not agree with th e  content ofthe letter. The stock 
verjfltjoji was dons during my tenure and above stock sheet ws framed in my period and also signed by me with due remarks in right hand aide of the stock sheet. The short/ 
excess which were projected in stock sheet was actually not occurred during my working 
psriiod. My predecessor Shri P.P. Dhar retired from service without handing over the 
charge of stocks. Afler a lapse of about 314 months a special committee was framed by 
Sr, DEN! LMG for handing over the stores of Sri PP. Dhar Ex-cIOW/ KXJ. Accordingly 
the special committee afler physical verification oftck handed over the stores of lOW! 
KXJ to me, during which there was shorti Excesses of material which was projected in 
handing over sheet and submitted to you vide this office L 1  No: 519 dated 01.7.96. 
Sthsequently during my workin.g period as IOWf KXJ stock verification from store 
dpartment was dons in the month of December 95 and the shortage/ excOSWE of 
material, which, was shown dwitkg the period oiSri P.P. Dhar Ex-CIOWJ KXJ in 1iandin 
oer/ tciJdn over of charge through api. Committee was projected in stock sheet under 
reference. 

So, the recoveiy against stock sheet under reference should not be raised against 
ine The actual short/ excess is during the period of Sri P2. Dhar and the above recovery 
ahiuld also be raised against Sri P.P. Dhar. 

Hence you are requested to go through the matter and arran ge to waive up the  
recovety from my shoulder and stop the recovery immediately. The action taken may 
kindly be irthmated to me. 

Yours faithfiuliy. 
RN. Khare 
10W/Ill KXJ 

Cony to: For information & n/a please. 
I. GM' W/ MLG 
2. FA & CAOI WI MLG 
3.. bEN/UI LMO. 
4, RMI P1 LMG-For infonnalion and he. is requested to stop recovely immediareiy 

Yours Faithfluily. 
R.N. Khare 
10W! IL' KXJ 



Th 

NO. W/ 2191LM/llf1/Pt-7jH/W-31" 165 

Shri RN Kharo 
LOW, KXJ. 

ANNEXLRE -5 

Office of the DRM (works) 
LMG, N.F. Railway 

Dated :- 11/214-97 

Sub:- Recovery of an amount of Rs. 54,000/- against your SI Sheet No. S/i/I to 5/1/25 
di 24.7.95 to 11.10.95 & S/i/i to 511/47 dt 12.12.95 to 19.12.95 

Ref:- 'I'our letter No. NTh di 01.4.97. 

in refrre.nce to you letter wider refer it is to inform you that the recovery was made as per 
it meeting held on 19.2.97 with Sr. DFN/ LMG, ADAO/ LMG and Sr. ISA! Hd, qrs. 
Xerox copy enclosed here with for your information. 

DA: I (one') Xerox copy enclosed. 

Sd/- illegible 

For DRM (W) LMG. 
N.F. Railway. 	 I' 

it 



ANNE XURE 

Minutes or the joint Meeting held on 19297 with Sr. DE/LMG, 
ADAO/ LMG and Sr. JSA/ Hd. Or. - 

 

 

QW( 	L1/1toS/1/25 dated 24.7.95 to 11.12.95. 
The diplicate copy of the took sheet. ion, with the remirks wa sent to FAR 
CAOI LMG vide this office letier No. W/ 2191 LW it KYJ/ W-3/ 0$ dated 
1.8.96. The hortae aainat the :tock sheet comes to R. 54,000I (Rupe.e fifty 
four thouand) only for which Shri RN Khjre lOW! Jil/ KXJ was made 
repongible. Arrangement may p1eaie be made for early recovery of the amount 
from Shri R.N.Khare IOWIfflLKXJ under intim-ationtc, FA & CAO/ SV/ LMG 
for the closure of the stock Sheet 

Recovery will be start from March 97 in installments. 

(5).................................. 

(6)............ 

( 7)................................... 

Sd/-illegible 
R. Das. 
ISA! lid. Qr. 
LMU 

Sd/-illegible 
S.K. Dutta. 
ADAO/ LMt3 

Sd/-illegible 
S.C. Raak, 
Sr. Den! 

/7L 

lob 

t 
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ANN1XURE -7 

To; Sr. DEN 
	

Date ;- 30.5.97 
N.F. Railway. 
Lumdin 

(Through proper channel). 

Subject: - 	Recovery of an amount of Rs. 54000/= against stock sheet No. SI 1/ 1 to 
25 dated 24.7.95 to 1110.95 and S/ 1/ito 47 dated 12.12.95 to 19,12,5. 

1tet.reuce: - DRMJ W/ LMO. L/ No: WI 211 LW U/ If Pt-ffl/ W-31 165 dated 
21.4.97. 

Sir,  
Most humbly and respectfully I have the honour to state that your above letter was 

received on 31.3.97. 1 could not agree with the contents of the letter. The stock 
veriflcarioii was done during my,  tenure and above stock sheet was framed ill my period 
and also signed by me with due remarks in right hand ride of the stock sheet. The short! 
excess which were projected in stock sheet was actually not occurred during my working 
period. My predecessor Shri P.P. Dhar retired iI'om service without handing over the 
charge of stocks. Alter a lapse of about 314 months a special committee was framed by 
Sr. DEN/ LMG for handing over the stores of SrI P.P. Dhar Ex-CIOW! KXJ. Accordingly 
the .special committee after physical verification of stock handed over the stores of lOW! 
KXJ to me, during which there was short! Excesses of material which was projected in 
handing over sheet and submitted to you vide this office TJNo: 519 dated 01.7.96. 
Subsequently during ny working period as JOW/ KXJ stock verification from store 
department was done in the month of December 95 and the shortage/ excesses of 
material, which was shown during the period of Sri P.P. Dhar Ex-CIOW/ KXJ in handing 
over! taking over of charge through spi. Committee was projected in stock sheet under 
reference. 

So, the. recovery against stock sheet under reference should not be raised against 
me. The actual short/ excess is during the period of Sri P.P. Dhar and the above recovery 
should also be raised against Sri P.P. Dhar. 

Hence you are requested to go throi&gh the matter and aITailge to waive UI)  the 
recovery from my shoulder and stop the recovery immediately. The action taken may 
kindly be inthiiated to me. 

DA; Xerox copy of45 sheets showirg Short! Excess prepared by committee. 

Copy to: For information & n/a please 
GMI WI MW 
FA & CAO/ SVI MLG 
DEN/II/L.G 
DRM' P1 LMO 

Yours Faithfiully. 
R.N. Fhare 
TOW/UI KX1 



ANNEXURE -8 

N.F. Rilwy 

OFFICE OF THE 
DRM(W) LUMD]NU. 

Nc W/ 219/ LM/ 11/ 1/Pt-TIll W-3/ 218 	 Dated ;- 19.0697. 

To, 
SE (worki)/ KXJ. 
N.F. Railway. 

Sub: - Re.covezy of an axnount of R. 34,000/- agünt Stock Sheet No. 
S/I/I/to 3/1/25 dated 24.795 to I1.I095 and S/I/ I to 311/47 
dated 121295 to 19.12.95. 

Pef - Your L/No NIL dated 30051997, 

]i refrenee to your letter no quoted above. You are requted to submit the 
led,eyp. in connection with the above Stock Sheet fbi' taking further necesaaIy action from 
this end. 

Sd/-illegible 
Diviaional Engineeil II 
Lurndin. 

Copy to AEN? BPS for information please. 

Diviaionai Engineer! II 
Lumdin 

/ 

e 



ANNEXURE -9 

To, 
Sr. DEN! LMG 	 DL 15.5.98 
N.F. RaiIwav 	 From:- RN. Khare 

t/ KXJ 

Thtotigh ;- 	Proper channeL 

Subject :- 	Recovery of an amount of Rs. 54,000/- against stock sheet No : S/ 1/ito 
Sil/25 dated 24.7.95 to 11.10.95 and S/I/Ito Si 1/47 dated 12.12.95 to 
19.12.95. 

Reference;- DEN! 111 LMGs LiNe, W/ 219/LW 11/1 Pt-fflJ W-3/ 218 dt. 19.6,97. 

Sir, 
in reference to DEN! UI LMG's letter quoted above I have submitted the ledgers 

11 COIliICCtj011 With at)OVe Stock Sheet and Iedgers were tallied with stock sheet in stores 
section at Lunding. 

But the recovery is not stopped yet. It is still being debited from my salary. 

Hence you are requested to go through the matter and arrange to waive up the 
recovery from my shoulder mid stop recovery immediately. 

Yours Faithfully. 

R.N. Khare 
TOW! KYJ 

Copy to :- For information and necessary action please. 
DEN! U/ LMG 
DRM/PJLMG 

Yurc FaithfUlly. 

R.N. Khare 
TOW! KXJ 



S 	
4;; 

To 	 / 
0R19/W/L fIG 

N 0  FR LV 

Subject :— Recovery or an amount of Rg-54.000/- aqatnst 

stock 3heet N0: S/I/I to S/I/25 Dt- 24.7.95 to 

11.10.95 and S/I/I to 47 Dt- 12.12.95 to 19.12.95 

Rfrence- Ely 1etrdt 29.3.97,01.4.97,30,5. 97  and 15.598 

Respected Sir, 

On above subject and reference, I like to lay 

down following few lines for your kind Information 

please,. 

on seeing recovery of Rs-50O/ from n.y salary 

of march 97 withoUt any prior intimation, I ijrote 

a letter dt 29.3.97 to ORII (w) LuG to know tbo reason 

for such recovery. 

In the 'moantirne a copy of letter of ORII(W) LfIC Mo-

W/219/LM/1/I0W/5/W3/2 76  dt-27.3.97 was received 

on 31.3.97 at the orfice IOW/KXJ mentioninq to start 

recovery of Rs 54,00fl,L from my salary agilnst stock 

sheet. Than I .  wrote a letter dt 01,4.97 to DRII(w)LcIC 

stating everythfl9 and requested to waive up the re- 

covery. 	 - 

Further in, response to your L/Wo:W/21'9/LM/TI/T/Pt 

III/W-3/165 'dt 11/21.4.97, I wrote a letter dt 30.5 

97 justifying my innocense and requested to uaieU.p 

the recovery. 

Vide you'L/No: W1219/LMfI1/I/pt_IIr/W-3"'18 dt-

19.6.7, I submitted the office records to your  offi- 

ce for checking. 

Anein 1 wrote a letter dt-1s.5.9e for stopoing the 

ecovery from my salary. But the recovery did not stop 

and continued till F9b 1 2000, 

Now
I 

like to say that above mentioned debit hoUld 

not have raised against me. So the recovered amount 
PU 	with interest shold be paid to me at aA earliest. 

NN 	

Hoping for your kind consideratiOfl 

Copy to:DRM(P)LMG:. For kind' information 

& necessary action please. 

V 



- / 
 

• 	 .F.RLY. 

• 
DRM(W)/LNG. 

LF.Railway. 

ub llec.v.ry of &n an*unt of Rs. 54000/— aaiist stack sheet No. 

• 	 s/V1.t.5/ .1/25 dt 24.7.95 'te 11,10.95 a s/i/i t. 47 dt. 

• 	12.12.95 t.19-12-95. 

• 	cf ; Ny l.ttire dtd.29.3.97, .1.4.979 30.5.979, 15.5.98 alid 26.9.01 . 

	

Re p.cted Sir, 	,• 	

0 

With due rispectIlike to state that .verJ. appeals ,ers made 

vide above rffored lett.r2 •nab.ve uubject but iv docisi•ii taken in 

urr fav.u. 1w I fell that I have been deprived if justice. 

• 	 he cicun3tanceS has beunci we to take shelter of court of law. 

Thi$ is fi r  yl ur kind info riati.n please. 

0 • 	 • 
	 - 	 Your' s fai thfully. 

• 	 •• 	 • 	

- \j 

•0 	
• 	 0 	

• 

Copy to ; DRr'i(P)/LMG 	fir kind jnf.rjnati.np11a80. 

Your's Laidifully. 

6 

0 	

• 

XP 


